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SHRI RAVINDRA VARMA: The
thon. Member has drawn attention to
various malpractice; in the planta-
tions and the hardships that the
plantation workers are encountering
today The Plantation Act was meant
to deal with these problems But in
the light of expcrience it has been
found nececssary to make the provi-
sions of the Act more comprehensive
and more stringent. (Interruptions)
He 1s anxious to know two things,
whether the Government will issue
instructions to the State Governments
to ensure that the provisions of the
Act are enforced and when the new
Bill will be introduced. On the first
point there is a constant attempt to
draw the attention of all the State
Governments to the powers that they
already enjoy and the obligations that
are cast on the plantations. On the
second, T would say that it is our hope
that it will be possible for us to in-
troduce the Bill without much further
delay,
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SHRI RAVINDRA VARMA: One
of the demandsg that has been cons-
tantly made is that the present pro- .
visions in the Act should be made
more deterrent and the suggestion has
been that instead of the present pro-
vision which 1s largely the provision
of alternative penalties, fine or im-
prisonment, a term of imprisonment
must be made compulsory for those
who violate or infringe the provisions
of the Act. The Government at the
moment 1s proposing to introduce a
clause in the Bill which would provide
for compulsory imprisonment in cer-
tain cases
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MR SPEAKER' You have gid that
Madhva Pradesh Government wanted
to drop it.

SHRT JYOTIRMOY BOSU: The
hon Mimster has used the word
‘Harishchandra’ for the Members...
(Interruptions)

MR SPEAKER: ‘Harichchandra’ is
not an unparliamentary word,
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MR. SPEAKER: Don't get excited.

Keep cool.
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MR. SPEAKER: Please answer the
question. Don't get bogged down.
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“As per the extant rules, proposals for
the construction of road over/under-

bridges should be sponsored by the
State Government (Interruptions)

U% WEE TEer o Teeet 85

3t Por amor : wr et e R A L.
(rmurT)

MR SPEAKER® Don't record
(Interruptions) **

SIHIRI SHEO NARAIN:
to read it Ii says:

I wanted

“As per the extant rules, pro-
posals for the construction of road
over/under-bridges should be spon-
sored by the State Government/
Local Authority with an undertak-
ing to bear their share of cost. For
the road over/under-bridges re-
quired to be constructed in replece-
ment of the existing level crossing
(constructed originally at Railways®
cost), the cost is ghared broadly on
50:50 basis between the State Gov-
ernment/Local Authority and the
Railways, For the new road over/
under-bridges (not in replacement

**Not recorded,
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the existing level crossings), the
entire cost (both imtial and recur-
ring) 1s to be borne by the State
Government/Local Authority It 1s
the policy of the Railways to en~
courage construction of road over/
under-bridges 1n replacement of
busy level crossings so as to avoid
accidents ang traffic detention there.
on Moreover a Railway Safety
Works Fund has been constituted
with effect from 1-4-1966 to assist
tne State Governments who can get
rumbursement of ther share of
cost ot satety works like rrad over/
under-bridges 1in replacement of
level cios ings from this Fund ”
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MR SPEAKER Question Hour is
now oves

WRIITFN ANSWFRS 10
QUESTIONS

Transfer Poicy m DGMS

*428 SHR! ROBIN SFN Wik the
Minister ot PARI IAMFNTARY AF-
T'AIRS AND TABOUR be leased to
state

(a) whether he 1s awarc thit in the
Director-General of Mines Safety
Department  there 15 no agreed or
standing staff transfer policy as a
result of which the question of fre-
quent indiscriminate staff transfers
through out India has hecome a lfe
and death matier of the employees
and

(b) 1f so the steps proposed to be
taken 1n this matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) and
(b) Thereiga general policy on trans-
fer of employees of the Directorate
General of Mines Safety Recently
thig has been reviewed in consultation
with the representatives of the em-
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ployees association While transfers
are generally made within the agreed
framework, exceptions have to be
made to meet the requirements of ad-
mumstrative conventence, discipine and
public interest

Sealdah-Bongaon Line

433 SHRI CHITTIA BASU Wil the
Minister of RAII WAYS be pleased to
state the stn ¢ »t which the project of
doubnng the Rauw n track letween
Sealdah and Bonziwon  of the Lastern
Runlnay wh ¢h wis  reported to have
been 1ncluded 1n the Works program
me lor the vear 197¢-80 rests now and

the full tacts 1n tespect of this pro-
ject?
Tiit MINISTFR OF RAIl WAYS

(PROF MADHU DANDAVATE) The
section Sealdah to Dum  Dum has
read four tr chs Doutling of
Dum Dum-Baiasat section has been
mcluded n the 1979-80 Budget along
w th tonversion of three flag stations
to crosein, ctation and other signal-
iing 1mprovements on Habra-Bongaon
scction The wortk on thy Rs 777
uore projet wil start i the next
financial yea;

Offer to containerise Ports

*434 SHRI JANARDHANA
POOJARY
DR P V PERIASAMY

Will the Mimsfut o SHIPPING AND
TRANSPORT be p cased to sate

(a) whether Saud1 Arabian firm has
offereq to contamerise Bombay, Cochin
and Kandla Ports and

(b) 1f so the details in thig regard?

THR MINISTER OF S1ATE IN
CHARGE OF THL MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) and (b) In Au-
gust, 1978, Bombay Port Trust entered
into an Agreement with M/s Marine
Transport International (Bermuda)
Ltd, a wholly owned subsidiary of a
Seudi Arshian Arm  for providing





